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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

OA No.186[92. Dt, of Order:16-3-92,

Mohd,Vajid Ali

.e -Applica nt

Vs,

1. The Collector of Central Exccise & Customs,
:B. Stadium, Basheerbagh, Hyderzbad.

2, The Uist.Empluyment Ufficer, Uarrangal,
Warangal Bistrict.

...Regpndenta

Counsel for the Applicant : Shri Md.Gulam Rasool

Counsal for the Respondents : Shri K.R.Dsuraj for R-1
Shri Q-poRoREddy fDI‘ R—Z k

CORAM:
THE HON'BLE SHRI C.J.ROY : MEMBER (3)

{(Order of tne Single Bench delivered b
Hon'bis Sri €.J.Roy, Member (3) y.

Sri Md.Gulam Rassol, learned counsel for ths applicant
and Sri N}ﬁ.Devraj, learnaed counsel for 1st Respondent, Sri
D.bandu Ranga Reddy, learned special counsel for the 2nd Res-
pondent are praesent and heard, The grievance of ths applicént
is that his juniors were sponsored for ths test and interview
by the 2nd Respﬁndent though hsluas senior in registration and
his name appears in the live :égister aven now, He claims

that the test and interview are likely to bs conducted en

> [y . .
20-@)-92,. A1l the counsel have submitted to 3Single ma@ber
jurisdictiBn for disposing of the case at the admission
stage itself.

2a fangidering the urgesncy of the matter the Respondents

are directed that in cass the applicant's name continues tao

/u/k | ...;2.
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be iq the live register and his juniors hslongz}ng to the
same category have already been sponsored for the post of
'Sepey’ pdst, then the 2nd Respondent is directsd to sponsore
the applicant's name immediately before the date of the

test and interuieﬁ. With these observations fnis main O.A.

is disposed-of with no order as to costs.

G m

Membar (3J)

Dt. 16th March, 1952.
Dictated in Opsn “ourt,

Deplity Registrdr{J)

avl/

To .
1., The Collector of Central Excise & Customs,
L.B.Stadium, Basheerbagh, Hyderabad.

2. The District Employment Cfficer, Warangal,
Warangal UList, '

3. One copy to Mr. Md.,Gulam Rasool, Advocate
3-2-763, # Kachiguda, Hyderabad.

4, One copy to Mr. N.,R.Devraj, Addl., CGSC, CAT.Hyd., Bench,

5. One copy to Mr.D,Fanduranga Reddy, Spl.Counsel for A, P.Govt,,
CAT ,Hyd,

6, One spare COpY.
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TYBED BY COMPARED BY

GHECKED BY APPROVED BY
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IN THE CENIRAL ADMINISTRATJVE TRIBUNAL
HYDERAZAD BENCH AT HYDERABAD

-

THE HON'BLE WR. . . v.C.

THE HON'BLE MK.R.BALASUBRAMANIAN:M(A)

. AND

THE HON'BLE MR.T\CHANDRASEKHAR REDDY:
: M{JUDL)
D ’ \,,/‘

THE HON'BLE MR.C.J.ROY s+ MEMBER(JUDL)

DATED: \6—3-1992 \/

RRBEERZTUDGMENT s

R.A/W -
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| TATRe— (WeBadloz— )
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Admifted and 1nter1m directi>ns
issupd.

Allehed

Disprnsed of with directions.

. Ordered/ Re jected
Nn order as to @23%S..
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